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amendment to the Representation of the People (AmendmeXitbaaltion)
Bill, 2013, which was passed by Rajya Sabha at its sitting held on the 27th
August, 2013.”

Sir, | lay a copy each of the following Bills on thable:
(1) The Rajiv Gandhi Nationaviation University Bill, 2013.

(20 The Prohibition of Employment as Manual Scavengers and their Rehabilitation
Bill, 2013.

Re: PASSING OF CONSTITUTION (ONE HUNDRED AND
TWENTIETH AMENDMENT) BILL, 2013

sft ¥ vidR e (AER) © ¥R, § U UR A &t iR 3MuedT &1 SMdiva BT
B g |...(FE)...qb ... (eaem)

SHRI C.M. RAMESH (Andhra Pradesh): Sir...(Interuptions).....
it AT vipY e - W, AT US THR v T (cam)...

SHRIV. HANUMANTHA RAO (Andhra Pradesh): Sieveryday they have this
...(Interruptions)...¥R, ...(@qEM).. ¥ F&T P TRME I T © |...(TTEM)...

ot I vipY TAE WY, § U TR fAwy & IR SMUdT €419 S e argdl
g |...(ae™)... U ... (eaem)...

SHRI C.M. RAMESH: Who has made this(Interruptions).....

it T viwR YN - W), TART 9gd TR vy 2. (@@auE). W), R fovg g
2 f& fUsel gwl..(@aum™)... Mr. Chowdary just a minute...(Interuptions).....

SHRI C.M. RAMESH: Sir Zero Hour is going on in....(Interuptions).....

MR. DEPUTY CHAIRMAN: Please, please.(Interruptions).....

it < vip? gae AR, U eR YRS BiRH diRdleygd sHsHe
P wIRT fHam w11 98 w1 T & I' favw 9gd ol @, <9 & fog St §1 99
TR Iel 8 °C TAl g5 | BH AN B o [ §H WIS ¥ § SIAT @MY oA, <Afh
Tgl 30 R A4S W1 SR AFARE B HqA T Pel B e, oSl & S 1 afe,
el ye Refa & f& g dfgm woem fAggs M weai 9 wiRa <81 g 2|
g9l ge1 Ulel & A1 YA T IMMURT A § fF I Up TWR fwy o1l gHA dEr
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W o fb 39 WIST HHST § 1 I’y SR Tdl 81 A8 | SRR WRBR o SFl
BROT ¥ Ot 59 2 uiRg ovran, O geds! | 59 W ¥E 989 R PRI Ts? I8
TR IR B9 SMUB! IaT dEd © | .. ()., g gHRT TR Uiy B ... (c@aem)...
And we wish to lodge our very strong protest over it. What was the agenda behind

rushing through the Constitutionainendment in such a hurry bypassing ttan8ing
Committee when the Government could not get it through from both the Houses? Why
was it done, Sir? | want to know it.

Mt &, 1 ([WER) - W, .. (@@um). 3= S TR geE Sor 8, I9d § gl
wY A WeAd E| TP avE ¥ g Wl &b Y, S 89 ARl A g9d 9T forn el 59
W) 9o fear, a8 e gwe Rafd g1 (@aem)...

MR. DEPUTY CHAIRMAN: But we cannot discuss something why it was not
taken up in the Lok Sabh#Ve cannot do that..(Interuptions).....

PROFE RAM GORAL YADAV (Uttar Pradesh): But we may register our opposition
to it. ...(Interruptions).....

SHRI P RAJEEVE (Kerala): Sjrwe went a response...(Interruptions).....

Y. YR TS AISd : X, ...(FGE)... P, 89 9 UX AU 3MURT I &of &I &l
AHd T ..(GE). B AR A I8 S1U d1d Fel, IR EART A g4l .. (FEH)...

SHRI RA/I SHANKAR PRASAD: Sir, ...(Interuptions)........ taken for a ride to
bypass the anding Committee on the ground ofgency Kindly see it.
...(Interuptions).....You sought to bypass thé¢aBiding Committee as it wasgant.
It has not been passed.(Interruptions).....

SHRI P RAJEEVE:We said that the Constitutigdkmendment Bill should be sent
to the $anding Committee. Only because ofency we voted in favour of the Bill.
...(Interruptions).... We want to know from the Government as to what the position is.
...(Interruptions).....

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, the problem is, we cannot discuss here
why a particular Bill is not taken up in the Lok Sabha or ¥#.cannot discuss that.
...(Interuptions).....We passed the Bill, and it is over.(Interuptions).....

SHRI R RAJEEVE:The Minister gave an assurance.(Interuptions).....

MR. DEPUTY CHAIRMAN: If the Minister has to say something, | have no
objection. But we cannadiscuss this subject..(Interruptions).....
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SHRI D. RAJA(Tamil Nadu): Sir why did the Minister give such an assurance?
...(Interruptions).....

MR. DEPUTY CHAIRMAN: That Minister is not here..(Interruptions).....

DR. V. MAITREYAN (Tamil Nadu): The Minister is not here to tell us.
...(Interruptions).....

MR. DEPUTY CHAIRMAN: Okay, you made your pointThat is all.
...(Interuptions)....You made your point..(Interuptions).....

SHRI N.K. SINGH: The Minister should come and explain it.

SHRI RA/I SHANKAR PRASAD: The Minister owes it to this House to come
here and explain why he * us. ...(Interruptions).....

SHRI P RAJEEVE: It is just *...(Interuptions).....
MR. DEPUTY CHAIRMAN: *is an unparliamentary word.(Interruptions).....

SHRI RA/I SHANKAR PRASAD: For the whole day he kepgaing that it is
urgent. ...(Interruptions)...The Standing Committee has been bypassed, | am sorry to
say that. ...(Interuptions)...This is because of gency ...(Interuptions).....

MR. DEPUTY CHAIRMAN: We will pass on to the Budget.

SHRI R RAJEEVE: He has * the House.(Interuptions)...

SHRI N.K. SINGH: Why was the Rajya Sabha taken for a ride?

MR. DEPUTY CHAIRMAN: | understand your concern(Interruptions).....

SHRI RA/I SHANKAR PRASAD: The Minister * the Rajya Sabha that the matter
is urgent....(Interruptions)....

MR. DEPUTY CHAIRMAN: You cannot say it. .. *is unparliamentary
...(Interruptions)...

SHR RA/I SHANKAR PRASAD: He said that the matter is gent.
...(Interruptions).....He did not get it passed in the Lok Sabhglnterruptions).....

* Expunged as ordered by the Chair
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MR. DEPUTY CHAIRMAN: * is removed...(Interruptions).....
SHRI N.K. SINGH: He must come and explain to .uglnterruptions).....

MR. DEPUTY CHAIRMAN: Hon. Members, | understand your concern and |
appreciate you. But the point is that we cannot discuss or ask why a particular Bill
be passed or not passed and why it is not taken up in the Lok Salzrruptions)..

We cannot do that..(Interuptions)... We cannot do that..(Interuptions).....Let us
stop it there....(Interruptions).....Let us stop it there..(Interruptions)...Let us stop
it there....(Interruptions).....

DR.V. MAITREYAN: We will not allow any of MrSibals Bill. ...(Interuptions).....
He violated all the commitment.

MR. DEPUTY CHAIRMAN: No, no....(Interuptions)....TheAppropriation (No.4)
it R de TR (W USY) : WX, WX point of orders |...(aaem)...

MR. DEPUTY CHAIRMAN: No point of order...(Interuptions).....You made
your point....(Interruptions)...

SHRI RA/I SHANKAR PRASAD: Why did the Minister say it was gent?#=
St 9 I8 I del b I8 IRvic B, ST BT ST U BT 82 S U1 /i
FE?...(TEM)...

MR. DEPUTY CHAIRMAN: 1t is all right. ...(Interuptions).....That is over
...(Interruptions)... That is over...(Interuptions).....

it o de TR WX, WX point of order? |...(aem). ..

MR. DEPUTY CHAIRMAN: Okay, what is your point of order?
...(Interruptions)....Under what rule?.(Interruptions)...

it AR dg MR : WX, Bl 259 & AT AT point of orders | ¥R, g HaA
IR dHE FHI-9HY W - UeR & S ddre dde s o1 mraee SRt ©
3R o9 FRMT BT Uy Bl €, A S UR WA IR BN B AT BT ¥, TIRIAA
BT T, TRAT &1 2| I S FAfat 0 8, sy I € fF agl I8 vy o &
gl 9 I9P 99 fgeli W MeRs A faeR-famsl oY ok 99 woufided amd qen
ST W B B | (FGEH).. ST IRER HEdl 8, I91 Ml B HRAT k] T8l 2|
Rl &1 UTe BT SMUYBT Hed © L. (SIE)...

* Expunged as ordered by the Chair
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MR. DEPUTY CHAIRMAN: There is no point of order in it.(Interruptions).....

oY AR de e IR, AU BHGT Id0 B MU A HEI BT UTed R Sl
AT U7 Y2 B2...(GE). .

MR. DEPUTY CHAIRMAN: | will do....(Interruptions).....
it R A TEEd : WX, AT M ¥, AT AT Bl I[GHMAT T .. (HIE)...

MR. DEPUTY CHAIRMAN: Now you take your seat..(Interuptions).....You
have made your point..(Interruptions)....Now take your seat..(Interruptions).....

it TR dg el : WX, WHR &I I8 919 Sfua 7l 2, gafery 59 ddy # syt
A o 1 AV I8 Mudl o WY § SR SIf¥erR ol ¥ L...(=aaum)...

MR. DEPUTY CHAIRMAN: [ think we should now..(Interuptions).... We will
now take up théppropriation (No.4) Bill and there is a Short Discussion on price rise.
...(Interuptions)....If you cooperate, we can take them up togethéinteruptions).....

it 3T TiHR UwIE W), MU HAI S Bl JAsQ ... (@@em)... We will ask questions.
...(Interruptions).....

MR. DEPUTY CHAIRMAN: Appropriation Bill....(Interuptions)... Why do you
want to do that?.(Interuptions)... Let us také\ppropriation Bill....(Interruptions).....
We have to take upppropriation Bill. ...(Interuptions).....

#t I viHY TS : AU B AT S Pl B8 A JASY L. (FEM)... B HiUA
faegel St 9 |arel goil |..(@@ear)... We will ask questions...(Interuptions). ..

MR. DEPUTY CHAIRMAN: Ravi Shankar Prasadji, we have to take up
Appropriation Bill. ...(Interruptions)... Please cooperate..(Interruptions).... What is
the way out?..(Interuptions).....You are asking something which is not possible.now
...(Interruptions)...

SHRI BALBIR PUNJ (Odisha): Itis a case of privilegg(Interruptions)....He*
the House. ...(Interruptions)...

2} I THY IS R, FHATNY Sl Fq] P d Bl Ryeget bl gArd?. . (@€Hm). .
Can you call MrKapil Sibal to the House?

2 AR e TR ; W), I 9y 9fd, S ve o uifermie | 8 S9er W
AT ¥ |...(STaer). .

* Expunged as ordered by the Chair
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MR. DEPUTY CHAIRMAN: Let us hear MrKamal Nath...(Interuptions)...

THE MINISTER OF URBAN EVELOPMENT AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Sir, there is a processVhen
a Bill is passed by the Rajya Sabha, as everybody knows in this House, there is a
process to be gone through for a Bill to be taken in the Lok Saklhlion. Members
are aware that there is a process: the Bill has to be printed; the Rajya Sabha has to
transmit it. As | learn, there was some patent error in the Bill which delayethits
process, despite the best efforts, could not happen — | am told — till midnight
yesterday And, because it could not happer(Interuptions).....

Y TgAeT I (T UED) o fOd @l Wl A # NS or Tl (@ae)..

SHRI KAMAL NATH: Because the process was not complete, | could not list
it in the Business or even in the Supplementary Business. It was the intention of the
Government, complete intention of the Government, to ensure that the Bill is taken up
in the Lok Sabha.The Governmens’ seriousness was demonstrated in this House by
making an appeal to all the Members that it should be passed so that it can be taken
up. It is one of those things that because of a technical error the process could not
happen. That delay.(Interruptions).....

DR.V. MAITREYAN: You should have extended the Lok Sahh@nteruptions).....

SHRI KAMAL NATH: In this House, | would not like to talk of what happened
in the Lok Sabha because it is not appropriate. What | can say and reiterate is that
it was Governmerd’ intention to take this Bill up. If the process had been gone
through, we would, perhaps, have taken it up(Interruptions).....

MR. DEPUTY CHAIRMAN: That's okay ...(Interuptions).....

SHRI RA/I SHANKAR PRASAD: Siritis a very simple thing. Hon. Parliamentary
Affairs Minister | take your point. Kamal Nathji, please listen to me. | take your
point. If there was any technical, fundamental or patent error in the Bill, obyiously
the hon. Law Minister was not ready with the Bill. If the hon. Law Minister was not
ready with the Bill, why he rushed the Bill through the Rajya Sabha saying, “It is a
very uigent matterit has to be passed today come what may”. | am,doerfias taken
us for a ride. He owes an apology to this House as to why this House was * that
the Bill could not go to thet&ding Committee. He insisted that everything was ready
But everything was not readyl am sorry Sir, the Law Minister must come and
apologize to the House...(Interruptions)... He must cme. ...(Interruptions).....

* Expunged as ordered by the Chair
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MR. DEPUTY CHAIRMAN: Now, let us...
...(Interruptions).....

SHRI PRASANRA CHATTERJEE (Vést Bengal):  Shri Kapil Sibal should be
called to this House...(Interruptions).....Why did he raise such an urgency?
...(Interruptions).....

SHRI C.M. RAMESH: $%op civil war in Hyderabad..(Interuptions).....A civil
war is going on in Hyderabad.

...(Interruptions).....

sft oeR O TEAd : WX, W9 Rl affy @t aREr @1 GReror @wEl J
forerm?...(@ae ). W B daiel @nlt off, e e gY 89 W wEl @9l '@

MR. DEPUTY CHAIRMAN: The House is adjourned for fifteen minutes.

The House then adjourned at thirteen minutes past eleven of the clock.

The House reassembled at twenty-nine minutes past eleven of the clock,
[MR. DEPUTY CHAIRMAN in the Chair]

DR.V. MAITREYAN: Sir, ...

MR. DEPUTY CHAIRMAN: Yes.

DR.V. MAITREYAN: Sir, is the Law Minister coming to the House?

MR. DEPUTY CHAIRMAN: Why do you ask me?

DR.V. MAITREYAN: Pardon, Sir

MR. DEPUTY CHAIRMAN: Am | the Law Minister? Why do you ask me?

DR V. MAITREYAN: Sir, you have to give direction..(Interuptions).. Home
Minister, Law Minister Finance Minister and, probablyPrime Minister Is he all in
all or what?...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please, please. Can | take upAlpgropriation
Bill?

SHRI RA/I SHANKAR PRASAD: Sir, there is a point of ordevery important.
Mr. Roy, please raise it....(Interuptions).....Sir, please allow him to raise it.
...(Interruptions).....
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SHRI SUKHENDU SEKHAR ROY (West Bengal): Sjrd want to raise a point of
order

MR. DEPUTY CHAIRMAN: You want to raise a point of ordelDo that. Under

what rule?

SHRI SUKHENDU SEKHAR ROY Sir, now that the hon. Parliamentakffairs
Minister has informed the House that there was some patent error in the Constitution
(Amendment) Bill passed by the House, the consequence is that none of us had applied
proper mind to the Bill. Otherwise, the patent error could have been detected.
...(Interuptions).....Now, in such a situation, Sithe Law Minister should come here
and explain the position although we know that under Rule 108, the Chairman has the
power to correct patent errors. But the Parliameriéfgirs Minister did not say that
it was done inadvertentlyIt should have been said, ought to have been said that it
was done inadvertentlyrhis is my submission..(Interuptions).....

SHRI RA/I SHANKAR PRASAD: Sir, kindly appreciate our predicament. It was
a ConstitutionaAmendment of great import impinging upon appointment of Judges of
Supreme Court and High Court. He is sitting in the Upper Holfsewere persuaded
in a hurry to pass a Bill having patent errors. What kind of message have we sent
to the entire country? This is an august Hous@nterruptions)....So many lawyers
are here...(Interruptions).....

SHRI N.K. SINGH: Also, Sir, at least, we should know what that patent error is.
Does the patent error relate to a typographical error? Does it relate to any substance
of the Bill? We must know what that patent error .is(Interuptions).....

SHRI RA/I SHANKAR PRASAD:AnNd, if there was an errowhy was it hurried?
...(Interruptions).....He must answer why he was hurrying it in the House.
...(Interruptions).....

2N GEEIH WISTIIS SHUTET (TORIA) : & TIRAT AR, BHF Pl Wl el Bl HoR!
&, a9 o ot fear, S9E eN W Mo ® I8 9MY Bl BART SIPeR
T l...(TEH)...

MR. DEPUTY CHAIRMAN: No, please...(Interuptions).....Mr. Parliamentary
Affairs Minister would you like to say something?(Interruptions)... Please. Please.
Let us hear the Parliamentafyfairs Minister. ...(Interuptions).....
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THE MINISTER OF SRTE IN THE MINISTRY OF ARLIAMENTARY AFFAIRS
AND THE MINISTER OF SATE IN THE MINISTRY OF PLANNING (SHRI RAJEEV
SHUKLA): Sir, the discussion on th&ppropriation Bill and price rise can be taken
together This is what | want to request you.(Interuptions).....

£ GHUIH WIS WUTel : ST TIRAT TR, I W Iefdll Dl HoR bl (&Fem)...

2} IfT TiHT uAIE W), H SMU A AqUE Ho (b AV Bl GHRAT Bl FH gY
10 e & 77 8189 TeuiM HINY | IR UIieiel & @ 39 aR | fafaa €1 3 IR$R
B BeY & a8 BT H B Q| B0 THINCRE e @ SAravdehdr Bl qHe
2. (e, ofes ey fawa &t wiiikar & 9\l Let Mr. Kapil Sibal come and
apologize to this House as to why he * ugInterruptions).....

#t IR dg TEAT - 39 & 997 3R B WeR TE T 1..(aum)..

2 Rram= fardt ([@ER) - ST6 g “gall |47’ AR B89 & AT TRl
FRAT AMRY o1...(FeT)

MR. DEPUTY CHAIRMAN: The House is adjourned for thirty minutes.
The House then adjourned at thirty-three minutes past eleven of the clock.
The House re-assembled at three minutes past twelve of the clock,

[MR. DEPUTY CHAIRMAN in the Chaif

MR. DEPUTY CHAIRMAN: Okay. ...(Interuptions).....Now, some pertinent
issues were.....(Interruptions)..... Please, please..(Interruptions)..... Please take
your seats. ...(Interruptions)...am0 @ ST, (@aerm)..3my @ ST 1. (@), .
Please take your seatéll of you, please take your seats.(Interuptions)..... Some
hon. Members have raised certain issues regarding the Constitution (Amendment) Bill.

The hon. MinisterShri Kapil Sibal, is here. He will make a statement.

SHRI RA/I SHANKAR PRASAD: Sit | would like to ask a question after he has

completed.

THE MINISTER OF LAV AND JUSTICE (SHRI KAPILSIBAL): Yes, certainiyvr.
Deputy Chairman, Sil want to state at the outset that | am deeply anguished at the
fact that the Constitution (Amendment) Bill that was passed by this House the day
before yesterday could not be taken up in the Lok Stditey We were exceptionally

* Expunged as ordered by the Chair
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keen to do that.At the beinning, the Secretariat realized that there was some error
that had been committed, and | want to explain what that error was. When we
introduced the Bill, we introduced it as the 120th Constitutié¢imaéndment. When

we passed it, it should have been passed as the 99th ConstitAtioeradiment. The
number therefore, had to be thalhat was the patent erroNow, patent error means

that which is visible to the eye. So, when the Secretariat saw it, they immediately
intimated it to us.The Chairman then immediately corrected that ertarmediately

then, it was transmitted orally to the Lok Sabha, informing that the Bill would be
coming.

At 3 o’ clock in the afternoon, the Bill was sent there, and we were on the job
right from the afternoon till midnight that the Bill should be somehow printed and ready
for consideration by Lok Sabha. So, it is not as if we were not intending to introduce
the Bill and have it passed in Lok Sabha. Howgitds regrettable that despite our
best efforts, we could not send it in time to Lok Sabha for passing it. | assure the
distinguished Members of this House that there was no such intention on our part. In
fact, | said in Lok Sabha yesterday that we are meeting tomorrow to pass the Judicial
Appointments Commission Bill. But, | am sorry that this could not happen in the
manner in which we wanted it to happen, and with our best efforts, it could not happen.

DR. V. MAITREYAN: But the Government should have insisted on the Speaker
to continue for today and get the Bill passed.

SHRI RA/I SHANKAR PRASAD: Sit | have heard very patiently what the hon.
Law Minister had to stateYou may recall, Sjrwhen this whole historic Constitution
(Amendment) Bill was being debated here, both, hon. the LoP and myself, insisted that
this being a very important Bill, let there be a filtration by the Standing Committee
because a wider consideration takes place there. Many other hon. Members shared
that concern. Hon. the Law Minister said, “It is vergemt. It has to be passed today
It is very ugent.” Now we see that home work has not been done. Even the
numbering of thé\mendment was wrong and we were* into passing a Bill, for which
the home work had not been done.

MR. DEPUTY CHAIRMAN: Not *. Don't say that. No...

SHRI RAVI SHANKAR PRASAD: Sir | insist that dort’ expunge it. He has
admitted that it was wrong.

MR. DEPUTY CHAIRMAN: Yes, but that i:ot *

* Expunged as ordered by the Chair
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SHRI RA/I SHANKAR PRASAD: In this august House, we were made to speak
about the institution of Judicigrgupreme Court functioning and High Court functioning
on a Bill which could not be passed by both the Houses of Parliament because of the
fault of the Government and the Ministry

MR. DEPUTY CHAIRMAN: Ravi Shankgr, that is okay

SHRI RA/I SHANKAR PRASAD: 1 think hon. the Law Minister needs to apologise
to the House.

MR. DEPUTY CHAIRMAN: He has regretted.

SHRI RAVI SHANKAR PRASAD: It is a question of prestige of the House. He
must say that. He must apologise. ‘Anguish’ will not do. He must apologise.

MR. DEPUTY CHAIRMAN: He has regretted.

SHRI RA/I SHANKAR PRASAD: Sir just one line. Kindly see what is happening.
We only said that do it in NovembeiThe Bill has gat.(Interuptions).....

MR. DEPUTY CHAIRMAN: Okay, that is all.

SHRI RAVI SHANKAR PRASAD: We demanded for sending it to thieusding
Committee...(Interruptions).....

MR. DEPUTY CHAIRMAN: That is all. We cannot undo what we have done.

SHRI RA/I SHANKAR PRASAD: Therefore, he must sa$l apologise to the
Members of this House.” He should say that.

MR. DEPUTY CHAIRMAN: Apology is not on somebody’pressure.

st R b M WX, WRT WEC AH ISR T ... ().

MR. DEPUTYCHAIRMAN: No point of orderl have to take up(Interruptions).....
st aER b M ; WX, WRT WEC AH ISR T ... ().

MR. DEPUTY CHAIRMAN: On this, there is no point of ordeFhere is nothing.
...(Interruptions).....Why is he always a raising point of order?

#t AR T TEAN : FUAT WRT WISC IATH IS Al G AT |...(TFem™)...
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MR. DEPUTY CHAIRMAN: Under what rule?
st AR dg TEAT : ST WA 258 |
MR. DEPUTY CHAIRMAN: You always say that. Nothing is there.

#f IR T TEANT : HUAT W I A AT | AR, AT MG B FaRIT H wTeAd
Bl T8 @ WBR I8 G Thx, STP! U BRIBY Y S 5T 99T § U9 FAohell
oft| v =& & fFar A g9 e € 5 oIS &R (caum)..

MR. DEPUTY CHAIRMAN: That he has explained.

#Y oA I TR : BIS R TedE T AT S HRY fEAT S W@ 7, ¥yw <@
TRl B S TR AT, S9H WRGR AIEF B} ol SR Y S Iog 9Wr # ST <l |
Ig Sl qp fIT S BT 2, SR T S T 8, 98 T 8| BRI S A8l 8, I
PlT PRI B...(FGE).. T8 BRI Tad & |

MR. DEPUTY CHAIRMAN: Okay, that is all. No point of order.(Interuptions).....
It is no point of order

2t JENITH WISTHIS SUTEl : 8189 1 Sl U {61 § 9. (aem)...

MR. DEPUTY CHAIRMAN: There is no point of order in tha¥ou are a
disciplined MemberWhy do you do this?.(Interruptions)....Rupaldi, let us take the
business. The Minister has regretted.

it oMeR g MR : R, S STMGRI < TS ¥, 98 98l T8l |...(aE).. FA ot
gard b a1 39 UPR B g T8l 8 P R [ & TR H el g3 dl SHP
TN B Y S 9T FUT H AR A7, (SFTEH). .

st Suwymfe: ey dfsyl  No, please. MrRajeeve, what do you want?
...(Interruptions)...

it araR de MEAId ; WX, MU ¥H Y IS . (9EM)...

MR. DEPUTY CHAIRMAN: Your point of order is ruled out. Please, sit down.
| ruled out the point of order

st IR e TEA ;¢

MR. DEPUTY CHAIRMAN: Mr. Gehlot, please sit down. It is not going on
record.What Mr. Gehlot says will not go on record.

*Not recorded.
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SHRI P RAJEEVE: Sir we have a very consistent stand that when we are
discussing a Constitution (Amendment) Bill, it should be sent to the Standing Committee.
But while giving the replythe Minister gave a very specific assurance.

MR. DEPUTY CHAIRMAN: He explained it as to why he could not do it.
..(Interruptions)..

SHRI P RAJEEVE: Let me complete, SirHe gave a specific assurance that it
should be sent to the Lok Sabha, and, thereatiehe $ate Legislature. If we send
it to the Standing Committee, we lose two, three months before the next Session.

MR. DEPUTY CHAIRMAN: But in spite of his best efforts, he could not do it.
What more do you want?

SHRI P RAJEEVE: Let me complete, Sir(Interruptions)..
2 JouIH WISTIIS ®UTE : dldb F9 Bl Uadacs Hi 8l [bd1? ().

SHRI P RAJEEVE: Second)ySir, that point is not relevant now because the basis
for not sending it to the Standing Committee is to avoid the loss of this time. Second
thing, if the other House.(Interruptions)..

MR. DEPUTY CHAIRMAN: Don't discuss the other House her@nterruptions)..

SHRI R RAJEEVE: | am not mentioning the procedure or Rules of the other
House. .(Interruptions)..lf the other House will take it up in the next Session, and,
they decide to send it to a Committee, then, this Upper House lost its opportunity to
discuss in a Committee.(Interruptions)..

MR. DEPUTY CHAIRMAN: No, no. ..(Interruptions)..

4 JEERTH WISTHTE HUTET : TR |...(@qeM).. & TRRAT IR |...(gaem).. f$e) <
IR |...(TFET)...

SHRI P RAJEEVE: It is very serious. How can we believe in a Government like
this?.(Interruptions)..

MR. DEPUTY CHAIRMAN: Don’t go to such imagination - kite-flying.
..(Interuptions).. Do you want to say something¥Interuptions)..We will now take
up... ..(Interruptions)..

SHRIANANDA BHASKAR RAPOLU (Andhra Pradesh): Mbeputy Chairman,
Sir, it is a matter of ....(Interuptions)..
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SHRI FALVAI GOVARDHAN REDDY (Andhra Pradesh): Simy point is that...
..(Interruptions)..

sft X widR w¥IE A A S (e, U e | (@Iaee). AT HE St
A A gS B, BISH & WM & folv 98 Ud IR apologisedid Y1 MU B
TSV |....(FE)...

it SURTHTURT : Regret &1 TRIT|...(GEIH)...
SHRI RA/I SHANKAR PRASAD: He said only anguish..(Interruptions)..

THE MINISTER OF COMMUNICAIONSAND INFORMATION TECHNOLOGY
AND THE MINISTER OF LAN AND JUSTICE (SHRI KAPILSIBAL): Look at the
records, | have said sa(Interruptions)..

MR. DEPUTY CHAIRMAN: Anguish and regret, both are okayinterruptions)..
2 gENIT WSS WUIET : ¥R, I a7 G Aoy |...(Faem). IR, ...(Faem)...

ST. M U gugedt (Fe9 U<¥N) : WX, anguish®1 &l Adeld gar & g, 9!
HAT 2] |....(CITET)

SHRI' V. HANUMANTHA RAO: Mr. Deputy Chairman, Sirthis House has...
..(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ramesh, please go back to your seat.
..(Interruptions)..I will give you time...(Interruptions)..

ST, ST U. ¥Uged @ WY, $8i1 anguish &8 8, anguish &1 Adeld g Il
T ¥8l W apology@! AT ¥ SHHI AMG! AEH AIRY|..(@Gem)...

it IuwHTafer : IH regretdial 21 He said, regret.

ST FOMT U BUed] : W), dfud A @Ed adbid §, SI9 b9 TAdl 8l

MR. DEPUTY CHAIRMAN: He said, ‘regret’. He is a lawydre knows it.That
is why, he said, ‘regret’...(Interruptions)..

A THURH WISTHIE ®UTell : S TRRAT WX |...(FGE).. TR, 519 9 8189 o fda
U ®) fen, 9 SRl 99T B9 # Y dNae B Bl (SGET).

SHRI K.N. BALAGORAL (Kerala): Sirthis is a mattemwhich....(Interuptions)..
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MR. DEPUTY CHAIRMAN: Mr. Balagopal, please sit down(Interuptions)..

Mr. Ramesh, | will allow you to speak(Interruptions)..Please go back to your seat.

..(Interuptions)..Mr. Balagopal, please sit down.(Interuptions)..I called Rajeeve,

that is all...(Interuptions)..Now, hon. Members, pleaseTelangana Members and

Andhra Members, please take your seafinterruptions).. No, no. | have to deal

with Telangana people also(Interuptions).. Hon. Members...(Interruptions).. What

is this, Mr Balagopal? Mr Rajeeve has spoken; then, why do you want to..

..(Interruptions)..

SHRI K.N. BALAGORAL: Sir, it is said that it will be corrected. It is passed as
120th Constitutionahmendment.

MR. DEPUTY CHAIRMAN: He has explained it..(Interruptions)..
SHRI K.N. BALAGOFAL: *

MR. DEPUTY CHAIRMAN: That is not needed(Interruptions). It is not going
on record...(Interuptions).. Mr. Balagopal, please take your seafinterruptions)..
Hon. Members, let me say..(Interuptions)..] am on my legs..(Interuptions)..

SHRI PRASANRA CHATTERJEE:What is the procedure to rectify the error? Let
the Minister explain..(Interruptions)...

MR. DEPUTY CHAIRMAN: | am coming to that.(Interruptions)..Mr. Prasanta
Chatterjee, that error is already correctedInteruptions)..Mr. Prasanta Chatterjee,
you asked the procedure of its correction. It is already corrected. Our office has taken
note of that patent erroifhe patent error means only a seeming error a fatal error
..(Interruptions)..Please. ..(Interruptions)..| am on my legs. See, in our Rules, there
is provision for correcting it by the Chairman, and, the hon. Chairman has corrected
it, and, corrected Bill has gone to Lok Sabha. So, it is correctaderruptions)..

DR. V. MAITREYAN: Sir, the Lok Sabha did not have the patience to sit for one
more day ..(Interuptions)..

MR. DEPUTY CHAIRMAN: You are a senior MemheiThe second part of the
guestion is, the House wanted hon. Law Minister to come to the House and explain
why it happened and why it was not taken up in the other House. Not only he
explained that, he expressed his anguish and regretted algmterruptions).....
Please....(Interuptions)..... That is okay ...(Interuptions)..... We should have a give

*Not recorded.
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and take policy ...(Interuptions)..... Madam, we should have a give and take policy
...(Interruptions)..... Have a give and take policy...(Interuptions)..... We are all
human beings...(Interuptions)..... See, it is human nature to.err(Interuptions).....
Anybody can commit an error...(Interuptions)..... This is an inadvertent error
...(Interruptions).....

DR. NAJMA A. HEPTULLA: Sir, | want to know whether the mistake was of
the Ministry or of the Secretariat.

MR. DEPUTY CHAIRMAN: No. You cannot bring in the Secretariat here.
ST, 9T . ¥udeett : Okay, ol S9al off, I Fi &g ¥ ¥, ...(aem)...

MR. DEPUTY CHAIRMAN: They corrected it. The Secretariat only corrected

DR. NAJMA A. HEPTULLA: The Secretariat helped by pointing out the mistake.
...(Interruptions).....

MR. DEPUTY CHAIRMAN: They corrected it...(Interuptions).....You cannot
bring in the Secretariat here.

DR. NAJMA A. HEPTULLA: Who was responsible for that mistake?
...(Interruptions).....

MR. DEPUTY CHAIRMAN: There are two things..(Interruptions).....Najmayji,
you are a very senior MembeYou are well-versed with the Rules. She knows Rules
much better than me. But one thing | have to say is tifie. cannot bring in the
Secretariat here. In this case, the Secretariat corrected it. Once the Minister has owned
it, that is moral responsibility...(Interuptions)..... That is over ...(Interuptions).....
He has expressed regret.(Interruptions).....

DR. NAJMA A. HEPTULLA: That is the reason why | am protecting the
Secretariat.

MR. DEPUTY CHAIRMAN: Najmaiji, | am also protecting it.
DR. NAJMA A. HEPTULLA: Sir, | know that you speak better than me.
MR. DEPUTY CHAIRMAN: No.

DR. NAJMAA. HEPTULLA: But sometimes you should listen to our voice also.
...(Interruptions).....



18 Re: Passing of [RAJYA SABHA] Constitution (One
Hundred and Wentieth Amendment)-Bill, 2013

SHRI KAPIL SIBAL: Najmaiji, to cut the controversy short, | sagice again, that

despite my best efforts, | am sorry and it is regretted, the Bill could not be passed in
the Lok Sabha. Are you happy?2.(Interuptions).....

MR. DEPUTY CHAIRMAN: Thank you for the cooperation.(Interruptions).....
This is my request to the Members frahndhra Pradesh. See, your issue is very
important. But the country is more important.(Interruptions).....

SHRI C.M. RAMESH: Are we not part of the country?..(Interuptions).....
Andhra Pradesh is burning...(Interuptions)..... You have to stop the violence.
...(Interruptions).....

MR. DEPUTY CHAIRMAN: We have to pass thAppropriation Bill.
...(Interruptions)..... Sit down please. ...(Interruptions)..... Please listen to the
Minister. ...(Interuptions).....

THE MINISTER OF FINANCE (SHRI FCHIDAMBARAM): Sir, | can understand
the concern of Members from thda® of Andhra Pradesh about the situation in
Andhra Pradesh, especially about tiendh. ...(Interruptions).....

st UBTIT ASHR (TERTK): 3N B & BRI 2axEE H...(dHH).. I8 T8l 8
Hepel |...(TTE)...

SHRI P CHIDAMBARAM: Sir, the Government has listened carefully to the
Members from the tate ofAndhra Pradesh.They have expressed concern about the
situation inAndhra Pradesh, especially the situation in the city of Hyderabad.today
We have taken note of thatVe are in touch with the GovernmentAidhra Pradesh.
...(Interuptions).....There is a Government there..(Interuptions)..... You made a
statement....(Interuptions)..... If he wants a response, he must be patigvi. have
taken note of it. We will take all steps possible to ensure that law and order is
maintained and safety and security of all citizens is maintained, especially in the city
of Hyderabad and all over theéa% ofAndhra Pradesh. My respectful appeal to all
the Members is, accept our word, be patient and we will take steps and let the Business
of the House continue.

SHRI'Y.S. CHOWDARY (Andhra Pradesh): Sim protest we are walking out.
...(Interruptions).....

(At this stage some hon. Members left the Chamber)

MR. DEPUTY CHAIRMAN: Now, we shall take up th&ppropriation (No.4) Bill,
2013. Shri PChidambaram.



